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IN THE CENTRAL RDNINISTRATIUE TRIBUNAL

HYDERABADA BENCH : AT HYDERABAD

DA 854/391, Dt. of Order:11-11-93,

P.H.Subrahmaniam
essshpplicant
V_US-

1. Union of India, Ministry of Rlys,
rep. by its Secretary, New Dalhi.

2., Gemeral Manager, SC Rlys, Rail
Nilayam, Sec'bad.

3, Sr.Divisional Personnel Gfficer (BG),
SC Rlys, Sanchalan Bhavan, Sec'bad.

s+sseRaspondents

Counésl for the Applicent : Shri Koka Satyanarayana

Counsel for the Respondents : Shri D.Gopal Rasc, SC for Rlys

CORAM :
THE HON'BLE SHRI T.CHANDRASEKHMR REDDY : MEMBER (3).

(Urder of the Single Bench passed by Hon'ble
Shri T.C. dedy, Member (3) ).

- This D.A . is fPiled wnder section 19 of the
A.T.Act, 1985, to direct the 3rd respondent to return the
title deeds of the applicant's house property and to re-

fund the amounts that are with held by the Respondents

" and to pass such other order or orders as may deem fit

and proper in the circumstances of the case,
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20 The facts so far necessary to adjudicate this

0.A. in brief are as fogllous :=-

The appl}cant herein whils in seruice in
5.C.Railuay had obtained a sum of Rs.25,000/- as loan towards
House Building Advance (HBA) in the year 1975.‘ According
to £ha applicant thalentire amount together with interest
due towards said loah had bean discharged by him, Accord-
ing to the applicant{ he is entitled for the return of Title
Deads that had besndeposited with the Raspondehts at thé
time of obtaining the said loan., It is also his case that
there is no justification on the part of Respondants to
with hold Rs.3,183/=, whichare the rétiral benafits. So
the present 0.A. is filed far the reLiaf 8s already indi-

cated abaovse,

3e Counte:;is filed by the Hsspondanté apposing
the-B.A. In the counter of the Respondenté&t is maintained
as the applicant had not discharged the entire loan taken
by him, that the applicant is not entitled for return of
Title Deeds until the said loan is fully discharged, It is
alaog further maintained that until the applicant clears his
loén together with interest the Administration cannot

give clearence certificete and the amount that is with hald
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by the respondents may not be returned to the applicant.

4. We have heasrd in detail Shri Koka Satyanarayana,
‘counsal'For the applicent and Shri D.Gopal Rao, learned
standing counsel for the Respondents. As thare was dispute
with regard to the gy payments made by the applicant in
discharge oflths said.HBA Loan we thought it fit to peruse the
ehtirg records. The entire rac&rds are perused. It is not

in diapute that the apﬁlicént had obtained Hs¢25,000-00:
(Rupees tuwenty five thousard only)as loan towards House

Building Advance from the respondents in the year 1975,

Se 1t is contanded on behalf of the applicant that
in the months of 0c£uber, 1977 and Novembsr, 1977 a sum of
Rse234/~ far sach of the months is d;ductad from out of his
salary towards the said loan and that tﬁe Respondents have
not given credifﬁ to the said deductions., Thse ledger that
is produced by the Respnndeﬁts does not shou that thes said
deductions have been made in the'pay of the applicant for
the months of October, 1977 and November, 1977, But the
applicant had prcducad}afore us his pay bills for the
months of October, 1977 and November, 197?. From the said

. 1
pay bills producedbefore us it is giites evident that in

o U )
the sslary for the monthof October, 1977 and November, 1977
'

a sum of Bs,234/« had been deducted towards the said HBA,
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The Respondents counsel fairly conceedsd in view of the
pay ~slips that are m oduced, that the Respondents are
liable to give credit to the said dedﬁctions.mada out of
the salary af‘fhe applicant for the munthé of October,
1977 and November, 1977. Hence the Respondents are
hereby directed to give credit to a sum of Rs.234/- for
sach of the months of Dctober,.1977 and Novembsr, 1977
on the dates when the salary for those tweo manthé became
payable,

\ _ '
6 It is not in dispute that from themonth of December, '

7
1977 upto August, 1979 that from the salary of the eppli-

cant a recovery at the rate of Rs.234/= pem. had been

made and‘adjusted towards tha said loanm,

e | According to the applicant from the month of
September, 1979 up to the month of March, 1930 a sum of
Rse214/- p.m. had been recovered from out of the salary
of the appl;cant and thatlthe said recoveries had not
been appropriated toua;ds the loan due by the applicant
to the Raspondents.l The Respondents deny recauery‘df
the said payments from the salary of the applicant for
months of September, 1979 to March, 1980. Respondents

have produced copies of statement of salary sheets, The
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said statemants of salary sheets produced before the

Tribunal by the respondents do not show that any deduc-

tions had been made from cut of the salary of the appli-

cant towards the said loan for the said period remaly

for the months of Septermber, 1979 to March, 1980. But
it is the contantianlof the applicant that the said
deductions by mistake might not have been shown inthe
said salary shests, 0n the other hand the applicant pro-
duced pafnre us a gtatement that has besn furnished to .
the applicant by Sr.Divisicnal Pafsonnel 0fficer of the
5C Rlys, Sec'bad with regard to the deductions made

from out of the salary of thea applicant for the said HBA
Loan., KEmm Xk xakd stafEmERE ik XX MXKXR EXKEMRK XR&RK
Rax ke mERkRE B SaptemmEx, $9%9 wg km The authenticity
of the said statement is not questioned twy the respon-

dents, From the said statement it is quite svidant that

e Uh
for the monthsof Septemoer, 1979 up to March, 1980 a sum
A

of Rse214/= p.m, had been deducted trrom out of the salary
of the applicant towards the saeid loan, The said deduc-
tions should have been adjusted towards the HBA Loan thea

applicant had taken and the same had not bsen done. In

view ot the statement furnished to the applicant by the

——

Bespondents showing that 4w the months of September, 1979

to March, 1980 that a sum of Rs,214/- had been deducted

for each of months from out of the salary of the applicant

tovards the said loan and thse said deductions have not
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been given credit, a direction is liable to he
given to the respondents to give credit for the said
payments as on the dates when the deductions were made.

Hence the respcndents are hereby directed tc give

credit of R5.214/~ p.m. for each of the months of

September, 1979 to March, 1980 as on the dates
vhen the sazid deductions were made from out

of the salary of the applicant.

8. 1t is not in dispute that from April, 1980

upte the month of September, 1980, there héd been '
recovery at the rate of Rs.234/- p.m., from out of

the salary of thé applicant and credit of the said payments

had been given by the respondents,

9. It is not alse in dispute from the month of
0cteber,1980 the recovery from the salary of the
applicant had been at the rate of Ré.214/-

p.m. upto November,1986land-thet, credit had also been

given to the said receveries.,

.
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3.

4.'

5.
6,
7.

+ L4

The Secretary, Union of India,
New Delhi .

The General Manager,
Secunderabad

The Sr.Devisional Personnel Officer(BG) )
S.C.Rlys, Sanchalan Bhavan, X Secunderabad,

One- copy to Mr.,Koka Satyanarayana,. Advocate
3-6- 498 Hlmayatnagar Kyderabad.

Che copy to mr.u.oopal Rao, '8¢ for Rlys, CAT,.Hyd,

Min.ot Rlys,

S.C.Rlys, Railnilayam,

Cne copy to Library, CAT.Hyd.
One spare copy
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10. Both sides admitted that from December, 1986 upto
December,1988, no deduction haé been made ocut of the salary

of the applicant tcwards the said HBA loan.

11, Both sides admit that from January, 1989 upto
September, 1989, there had been deductions at the rate

of Rs.373/-'p.m. from out of the saiary of the applicant

and that credit had been given by the Respondents teo the said

deductions,

12. In the counter filed by the respondents it is
pleaded that a sum of Rs.2,000/- had been with-held

by the respondents from the settlement dues of the applicant
for future commercial debits and another sum of Rs,1183/-
payable to him tewards PLB for the year 1989-90. The
applicant has no objection to adjust the saié amounts
towards the HBA loan. Except the HBA loan, if the
applicant is not due to the respcndents any ether amount,
fhe respcndents are hereby'éirected to adjust the said sum
of Rs.2,000/~ and Rs.1183/- respectiQely towards the said
loan as on the dat# %;i"the said amounts became payable to
the applicant., After givimng credit to the deductions as
indicated earlier, and after adjuséing the said sum of
R8.2000/~ and 1183/~ as mentioned above, if the.applitant
is still due_to the respondents any amouﬁt towards the said
HBA towards principal and interest, the applicant shall
pay the same to the respondents. After;the entire HBA

loan due tc the respondents both towards principal and
interest is discharged by the applicant, the respondents

shall return the Title deeds of the arplicant that are with

' them. We make it clear thaf the applicant will be liable .

to pay interest in accordance with rules and regulations
and as per the terms and conditions when the said 1oén'

'P\W .l'\.sz [N PQURE N ¥ b Y
was obtained by the applicanth OA is disposed of according

Parties shall bear their own costs.

T‘ *\T‘ N\~ p - v‘.’
Dtd:11th Nov.,1993 T.CHANDRASEKHARA .REDEY
. Member (J) ;
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